
NHRC To Probe Fake Police Encounter In Odisha – 
odishabytes 
https://odishabytes.com/nhrc-to-probe-fake-police-encounter-in-odisha/ 
The National Human Rights Commission (NHRC) has decided to probe an alleged fake 
encounter by police in which two tribals were gunned down in Boipariguda area of 
Odisha’s Koraput district. 
The incident that took place in Malipadar forests on November 11, last year was later 
termed as a fake encounter after the family members of slain tribals claimed that the 
two were daily wagers and not Maoists as described by the police. 
 
The Commission, wcting on a petition has asked its director general (investigation) to 
examine the records and reports available on the case and submit the findings within 
four weeks. Earlier, reports were sought from the Odisha DG of Police and collector and 
SP of Malkangiri on the alleged fake encounter. 
 
While all reports are yet to be received, the rights panel in a recent order stated that the 
case required to be analysed by the investigation division on the existing materials to 
come to a conclusion whether there is any violation of human rights by any public 
servant, sources said. 
 
The two killed in the ‘encounter’ were identified as Dhana Khamar of Sargiguda village 
under Malkangiri police limits and Jaya Kumar Nag of Nuagada under Kosagumuda 
police limits in Nabarangpur. Accusing the police of having described the two as 
Maoists to give it a colour of encounter, petitioner Radhakanta Tripathy had moved the 
NHRC. 
 
Meanwhile, the NHRC has also received another complaint from an activist Sagar Jena 
and an intimation from the superintendent of Kantabanji sub-jail regarding the death of 
under trial prisoner Gobinda Sahu, who was the prime accused in Kalahandi lady 
teacher Mamita Meher murder case.  Sahu was found hanging from the kitchen window 
of Kantabanji sub-jail on December 20. 
 
Following the complaint, the Commissin has directed the Balangir collector and SP and 
superintendent of Kantabanji sub-jail to send the magisterial enquiry report, crime 
branch report along with the postmortem and other enquiry reports within six weeks. 
 
The panel has also asked its registrar to take up the matter with the Odisha State 
Human Rights Commission to inquire whether they have taken cognisance of the case 
of death in jail custody, the sources added. 
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Muzaffarnagar News: समय पर नहȣं Ǒदया जवाब, नौ Ǔनकायɉ से मांगा 
èपçटȣकरण 
https://www.amarujala.com/uttar-pradesh/muzaffarnagar/na-muzaffarnagar-news-c-14-
1-80147-2023-01-16 

राçĚȣय मानवाͬधकार आयोग नई Ǒदãलȣ मɅ चल रहे Ĥकरण कȧ सुनवाई के ͧलए मांगी गई 
सूचना नहȣं Ǒदए जाने पर िजले कȧ नौ Ǔनकायɉ के अͬधशासी अͬधकाǐरयɉ को कारण बताओ 
नोǑटस जारȣ ͩकया गया है। दो Ǒदनɉ मɅ 31 ǒबदंओुं पर सूचना उपलÞध कराने के Ǔनदȶश Ǒदए 
गए हɇ। 
 

िजले मɅ दो पाͧलकाओं और आठ नगर पंचायतɉ मɅ केवल नगर पंचायत जानसठ ने शासन को 
समय पर सूचना Ĥदान कȧ है, जबͩक शेष नौ Ǔनकायɉ से कोई भी सूचना नहȣं भेजी गई। सचूना 
नहȣं देने पर नगरपाͧलका मुजÝफरनगर और खतौलȣ, नगर पंचायत भोकरहेड़ी, बुढ़ाना, चरथावल, 

मीरापुर, पुरकाजी, शाहपुर और ͧससौलȣ के अͬधशासी अͬधकाǐरयɉ को नगरȣय Ǔनकाय Ǔनदेशालय 
से कारण बताओ नोǑटस जारȣ ͩकया है। 
 
 

राçĚȣय मानवाͬधकार आयोग नई Ǒदãलȣ मɅ ͪवचाराधीन वाद संÉया 2886/90 मɅ 15 Ǒदसंबर 
2022 को पाǐरत आदेश के तहत काय[वाहȣ कȧ जानी हɇ। इसके ͧलए Ǔनकायɉ से पांच जनवरȣ 
तक वाǓंछत सूचनाएं मांगी गई थी, लेͩकन Ǔनकायɉ ने ǽͬच नहȣं Ǒदखाई। 
 
 
 

Ǔनकायɉ से ये मांगी गई थी जानकारȣ 
 

नगरȣय Ǔनकाय Ǔनदेशालय ने 15 अĤैल से 16 जनू 2022 तक चलाए गए ͪवशेष सफाई अͧभयान 
मɅ हुए खच[ का Þयौरा, सीवर एवं सेिÜटक टɇक सफाई के ͧलए ͩकतने उपकरण Ǔनकाय के पास हɇ, 
ͩकतनी आवæयकता है और ͩकतने उपकरण कम हɇ, इसके ͧलए ͩकतने धन कȧ आवæयकता है, 

इसकȧ जानकारȣ के साथ हȣ यह सचूना भी मांगी गई है। इसके अलावा गɬढा मुÈत सड़कɉ कȧ 
भी पूरȣ जानकारȣ नहȣं दȣ गई है। 
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पूव[ सांसद कȧ ͧशकायत पर मानवाͬधकार आयोग ने ͧलया सं£ान 
https://www.livehindustan.com/bihar/ara/story-human-rights-commission-took-
cognizance-of-former-mp-39-s-complaint-7636199.html 

Ĥखंड के बǑहयारा गांव मɅसोन के कछार पर िèथत नगर Ǔनगम कȧ जमीन पर Ǔनगम कȧ ओर सेकचरा 
डपं करनेकȧ िजला Ĥशासन कȧ कार[वाई पर मानवाͬधकार आयोग नेसं£ान ͧलया है। भाजपा के 

पूव[राÏयसभा सांसद आरके ͧसÛहा कȧ ओर सेराçĚȣय मानवाͬधकार आयोग मɅदज[करायेगयेमामले पर 
आयोग नेडीएम व आरा नगर Ǔनगम के नगर आयÈुत को नोǑटस जारȣ ͩकया है। आयोग नडेीएम और 
नगर आयÈुत को एÈशन टेकेन ǐरपोट[ को लेनोǑटस जारȣ करतेहुए कहा हैͩक आरा नगर Ǔनगम शहर के 

कचरेके साथ- साथ अèपतालɉ के कचरेको भी बǑहयारा गांव मɅडंͪ पगं ͩकया जा रहा है। डंͪ पगं साइट सोन 

नदȣ के ͩकनारेहैऔर वीर कंुवर ͧसहं कȧ गुफा गु के भी काफȧ करȣब है, िजसका ͪवरासत मूãय है। आयोग 

कȧ ओर सेजारȣ नोǑटस मɅकहा गया हैͩक नदȣ के ͩकनारेडंͪ पगं से बǑहयारा गांव मɅसोन नदȣ मɅपानी के 

साथ साथ भूͧमगत जल भी Ĥदूͪ षत हो जाएगा। राçĚȣय मानवाͬधकार आयोग नèेपçट ͩकया हैͩक यह 

Ēामीणɉ के मानवाͬधकारɉ का उãलंघन हैऔर ͪवशेष Ǿप सेĒामीणɉ के èवÍछ वातावरण के अͬधकार के 

साथ साथ सàमान के साथ जीनेके अͬधकारɉ का उãलंघन ͩकया गया है। डीएम और नगर आयुÈत के 

ͨखलाफ नोǑटस जारȣ करतेहुए यह भी कहा हैͩक ͧशकायतकता[कȧ ओर सेआयोग के Úयान मɅइस बात को 
भी लाया गया हैͩक èथानीय जनĤǓतǓनͬधयɉ और Ēामीणɉ नेइस मामलेको डीएम और नगर Ǔनगम के 

अͬधकाǐरयɉ के सम¢ उठाया था। लेͩकन कोई फायदा नहȣ हुआ। आयोग नेपूव[राÏयसभा सांसद कȧ ओर 
सेदज[करायेगयेͧशकायत पर सुनवाई करतेहुए डीएम और आरा नगर Ǔनगम के नगर आयÈुत को इस 

मामलेमɅचार सÜताह के भीतर जांच कर कȧ गई कार[वाई संबंधी ǐरपोट[ आयोग को भेजनेका Ǔनदȶश Ǒदया 
है। 
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NHRC orders CB-CID probe into 2014 custodial death 
https://m.timesofindia.com/city/agra/nhrc-orders-cb-cid-probe-into-2014-custodial-
death/articleshow/97015236.cms 
The National Human Rights Commission (NHRC) has ordered a Crime Branch, Crime 
Investigation Department (CB-CID) probe into the alleged custodial death of a 30-year-
old man in Etah district in 2014. The commission has sent a notice to the chief 
secretary, home secretary and DGP of UP police, directing that the investigation should 
be conducted by an officer not below the rank of additional superintendent of police 
(ASP). The complaint filed by an Etah-based RTI activist Sunil Kumar in 2014 to the 
NHRC mentioned that victim Balakram, a resident of Mainpuri district who used to work 
as a labourer, was on his way to a local market on July 12, 2014, when police 
intercepted him and took him into custody for his alleged involvement in a "loot" case. 
He was later allegedly thrashed to death at Aliganj police station. The postmortem 
report revealed that there were "abrasion and abraded contusions on his elbow, buttock 
and knee joints. No poisonous substance was detected in the viscera". Later, the 
autopsy report and the FSL report stated the cause of death as "shock due to ante 
mortem external injuries." An enquiry into the incident leading to the death of Balakram 
was conducted by Etah ADM. The enquiry magistrate recorded statements of police 
officers, autopsy surgeons, independent witnesses, family members, etc. Balakram's 
family members had alleged that he was picked up by police, but the enquiry magistrate 
concluded that he was beaten up by the public and no cop was involved 
 
Sunil Kumar, who had been regularly pursuing cases of human rights violation in Etah 
district, told TOI: "Police were unable to prove Balakram was guilty of any criminal 
activity. In four FIRs registered against unknown persons, his name was added as an 
accused. However, in none of these cases a charge-sheet was filed. 
 
Kumar added: "The police linked Balakram's death to a case of loot with two persons 
travelling on a bike. The case was registered against three unknown men. One of the 
accused, which police claimed to be Balakram, was caught by the villagers. Later he 
was beaten to death by unknown people." NHRC in its order has mentioned six specific 
points considering the fact that the man died due to "external injuries". The 
commission's order mentioned: "Police could not trace the other two co-accused in this 
case; nothing has been mentioned about any recovery of stolen properties; CD of 
postmortem examination has not been provided by the authority concerned; family 
members alleged that Balakram was picked up by police; there was no criminal records 
against him; seized arms and ammunition were not sent for forensic examination." 
 
NHRC stated that "the investigation division has recommended by keeping in view the 
aforesaid observations that there is apparent suspicion on the police version with regard 
to the death of Balakram, who was in their custody." Kumar added, "His family was 
informed about his death after the postmortem. Police have so far not been able to find 
the CD of his postmortem and provide it to the commission." 
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NHRC फजȸ पुͧलस मुठभेड़ कȧ जांच करेगा 
https://jantaserishta.com/local/odisha/nhrc-to-probe-fake-police-encounter-1933716 

राçĚȣय मानवाͬधकार आयोग (एनएचआरसी) ने कोरापुट िजले के बोईपारȣगुडा मɅ दो नागǐरकɉ 
कȧ कͬथत फजȸ मुठभेड़ कȧ जांच करने का फैसला ͩकया है। कोरापुट पुͧलस ने 11 नवंबर को 
बोईपारȣगुडा सीमा के तहत मालȣपदर जंगलɉ मɅ दो आǑदवाͧसयɉ को मार ͬगराया था, िजस ेबाद 
मɅ एक कͬथत फजȸ मुठभेड़ बताया गया था। मारे गए आǑदवाͧसयɉ के पǐरवार के सदèयɉ ने 
दावा ͩकया ͩक दोनɉ दैǓनक मजदरू थे। 
 

एक याͬचका पर कार[वाई करते हुए, शीष[ मानवाͬधकार पैनल ने अपने महाǓनदेशक (जांच) को 
मामले पर उपलÞध ǐरकॉड[/ǐरपोट[ कȧ जांच करने और चार सÜताह के भीतर Ǔनçकष[ Ĥèतुत करने 
के ͧलए कहा है। इससे पहले, पुͧलस महाǓनदेशक और कलेÈटर और एसपी स ेǐरपोट[ मांगी गई 
थी। मãकानͬगरȣ के कͬथत फजȸ मुठभेड़ पर। हालांͩक सभी ǐरपोट[ अभी तक ĤाÜत नहȣं हुई हɇ, 
आयोग ने अपने हाͧलया आदेश मɅ कहा है ͩक इस Ǔनçकष[ पर पहंुचने के ͧलए ͩक Èया ͩकसी 
लोक सेवक ɮवारा मानवाͬधकारɉ का उãलंघन ͩकया गया है, मौजूदा सामĒी पर जांच Ĥभाग 
ɮवारा मामले का ͪवæलेषण करने कȧ आवæयकता है। 
'मुठभेड़' मɅ मारे गए दो आǑदवासी मãकानͬगरȣ पुͧलस सीमा के तहत सरगीगुड़ा गांव के धाना 
खमार और नबरंगपुर मɅ कोसागुमुडा पुͧलस सीमा के तहत नुआगड़ा के जया कुमार नाग थे। यह 
आरोप लगाते हुए ͩक पुͧलस ने उÛहɅ मुठभेड़ का आभास देने के ͧलए माओवाǑदयɉ के Ǿप मɅ 
Ħांडेड ͩकया था, याͬचकाकता[ राधाकांत ǒğपाठȤ ने Ûयाय के ͧलए NHRC का ǽख ͩकया था। 
आयोग को एक एिÈटͪवèट सागर जेना से एक और ͧशकायत ͧमलȣ है और कालाहांडी कȧ 
मǑहला ͧशͯ¢का मͧमता मेहर ह×याकांड के मुÉय आरोपी हाई Ĥोफाइल अंडर Ěायल कैदȣ गोǒबदं 
साहू कȧ मौत के सबंंध मɅ कांटाबांजी सब-जेल के अधी¢क से एक सूचना ͧमलȣ है। साहू का शव 
20 Ǒदसंबर को कांटाबांजी उप-कारागार कȧ रसोई कȧ ͨखड़कȧ से लटका ͧमला था। 
एनएचआरसी ने मामले का सं£ान लेते हुए बलांगीर कलेÈटर और एसपी और काटंाबाजंी उप-
जेल के अधी¢क को छह सÜताह के भीतर मिजèĚेट जांच ǐरपोट[, अपराध शाखा कȧ ǐरपोट[ के 
साथ पोèटमॉट[म और अÛय जांच ǐरपोट[ भेजने का Ǔनदȶश Ǒदया है। आयोग ने इसकȧ भी मांग 
कȧ है। रिजèĚार इस मामले को ओͫडशा राÏय मानवाͬधकार आयोग के पास ले जाएगा ताͩक 
यह पूछताछ कȧ जा सके ͩक Èया उÛहɉने जेल Ǒहरासत मɅ मौत के मामले का सं£ान ͧलया है। 
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